BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 928 OF 2024

IN THE MATTER OF:
SAURABHTIWART ... APPLICANT
VERSUS
UNION OF INDIA ... RESPONDENT(S)
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1. Affidavit on behalf of Respondent No. 5, U.P. 1-2

Pollution Control Board
2. ANNEXURE R5/1: 3
A copy of the letter dated 23.10.2024

THROUGH
DATE: 31.10.2024 %@W
PLACE: NEW DELHI
STHAVI ASTHANA
ADVOCATE FOR UPPCB

C1/131 MOTI BAGH, SHANTI PATH,
NEW DELHI-110021

(M): 9711116034

(E): STHAVIASTHANA@GMAIL.COM
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= RESPONSE ON BEHALF OF THE RESPONDENT NO.-5, UTTAR
PRADESH POLLUTION CONTROL BOARD, IN COMPLIANCE
WITH _THE ORDER DATED 31.07.2024 _PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI ~ ‘

I, Shashi Vindkar, aged about 41 Year S/o Shri Lala Ram, do hereby

solemnly‘afﬁrm and state on oath as under:

& 1. That I am presently posted as Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter “UPPCB), Varanasi. | say that I
am fully conversant with the facts of the case and am competent and

authorized to swear the present Affidavit.

j That, The Hon'ble National Green Tribunal, Principal Bench, New

’Delhi (hereinafter referred as The Hon'ble Tribunal) vide its order
dated 31.07.2024 has constitute the t;zvo member Joint Committee
comprising RO, MoEF&CC Lucknow and Divisional Forest Officer,
Varanasi by passing the following direction:

“...4. Issue notice to the respondents. Applicant is directed to serve
the respondents and file affidavit of service at least one week
before the next date of hearing.
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5. In order to ascertain the truthfulness of the allegation and also
the extent of trees which have been cut, if any permission was
obtained before cutting of trees and if any compensatory
plantation has been done, we deem it proper to form a
Committee comprising of RO, MoEF and CC Luchnow and
Divisional Forest Officer, Varanasi who will act as the
coordinating agency.

6. That the Two Member Committee will visit the site and
ascertain the correct position keeping in view the observations
made above and will submit report before the Tribunal at least
- one week before the next date of hearing...”

3. That incompliance with the order dated 31.07.2024 passed by The

Hon’ble Tribunal, a letter has been sent by the UPPCB to the

E:\ Divisional Forest Officer, Varanasi vide reference No.781/NGT OA
B

‘ S ewith as Annexure-R5/1.
:’?!?;’G Vi 0"'54/1That the above res f R dent No.-5, Uttar Pradesh
+L GOV ~4. ponse of Respondent No.-5, Uttar Prades
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Pollution Control Board, is submitted before The Hon’ble Tribunal
for kind perusal and consideration please. O

DEPONENT

VERIFICATION

Verified atvipemese u.pon this 30 day of gefuber-- , 2024 that the

contents of the above affidavit are true and correct to the best of my

Moty o) knowledge ar ing material has been concealed therefrom.
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Annexure-R5/1
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and file affidavit of service at least one week before the next date of hearing.
5. In order to ascertain the truthfulness of the allegation and also the extent of trees which
have been cut, if any permission was obtained before cutting of trees and if any
compensatory plantation has been donc, we deem it proper to form a Committee
comprising of RO, MoEF and CC Luchnow and Divisional Forest Officer, Varanasi who

will act as the coordinating agency.
6. The Two Member Committee will visit the site and ascertain the correct position keeping

in view the observations made above and will submit report before the Tribunal at least
one week before the next date of hearing.
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Applicant is directed to serve the respondents




